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BEFORE THE NATIONAL GREEN TRIBUNAL AT NEW DELHI. 

 

O.A NO. 100/2024 

IN THE MATTER OF: 

 

16th AVENUE GAUR CITY 2  

APARTMENT OWNERS ASSOCIATION                                                  …APPLICANT 

 

VERSUS 

 

GREATER NOIDA INDUSTRIAL  

DEVELOPMENT AUTHORITY & ORS.                                            …RESPONDENTS 

 

 

REPLY ON BEHALF OF RESPONDENT NO.4 I.E. M/S GAURSONS PROMOTERS PVT. LTD. TO THE 

ORIGINAL APPLICATION FILED BY THE APPLICANT 

 

MOST RESPECTFULLY SHOWETH: 

 

1. That the present Original Application has been filed by the Applicant Association alleging 

certain deficiencies on part of the Respondent No.4 herein i.e. M/s Gaursons Promoters 

Pvt. Ltd. That the matter is pending adjudication before this Hon’ble Tribunal and is now 

listed for hearing on 09.08.2024.  

 

2. At the very outset, the Respondent No.4 denies each and every statement, averment, 

submission and contention set forth in the Original Application filed by the Applicant to 

the extent the same are contrary to and/or are inconsistent with the true and complete 

facts of the case and/or the submissions made on behalf of the Respondent No.4 in the 

present Reply. The Respondent No.4 herein further humbly submits that the averments 

and contentions, as stated in the Original Application under reply, may not be taken to 

be deemed to have been admitted by the Respondent No.4, save and except what are 

expressly and specifically admitted, and the rest may be read as travesty of facts.  

 

PRELIMINARY SUBMISSION: 

1. ALLEGATIONS QUA THE SEWAGE TREATMENT PLANT: 

i. It is imperative to mention herein that in the year 2010 the Greater Noida Industrial 

Development Authority issued a letter dated 04.10.2010  informing that the treatment of 
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sewage of the project proponent shall be treated in the common sewage treatment 

plant of greater Noida city and other services water supply, storm water drain and 

electricity shall be provided upto the plot at one point by the Authority. Copy of the letter 

dated 04.10.2010  issued by Greater Noida Industrial Development Authority is marked 

and annexed herewith as Annexure-R/1.  

 

ii. However, the authority failed to provide for the same due to which the project proponent 

had to install sewage treatment plant of its own within the project premises. That the 

answering Respondent No.4 herein had granted a work/purchase order and payments 

were also made to the Original Vendor to set up a Sewage Treatment Plant (STP) of 

capacity 805 KLD, though at that point of time the population of the residential complex 

under question did not require an STP of that much capacity.  

 

iii. That after the installation of the STP, a Memorandum of Transfer dated 19.01.2021 was 

executed between the Respondent No.4 and the Applicant Association. That by way of 

the said Memorandum, the Applicant association expressed its readiness to take the 

handover of maintenance of common areas and manage common areas and facilities 

in and around the buildings, maintenance, security, electricity and water systems and all 

other fixtures and fittings forming part or attached to the buildings and/or within the 

boundary walls of GC-16th Avenue. That therefore, by way of the said Memorandum the 

aforementioned facilities were handed over to the Applicant Association. Copy of the 

Memorandum of Transfer dated 19.01.2021 is marked and annexed herewith as 

Annexure-R/2.  

 

iv. That after the execution of the Memorandum of Transfer, the common areas and facilities 

in and around the buildings, maintenance, security, electricity and water systems and all 

other fixtures and fittings forming part or attached to the buildings and/or within the 

boundary walls of GC-16th Avenue including the sewage treatment plant were handed 

over to the Applicant Association. That after the handing over of the facilities to the 

Applicant Association it was the responsibility of the Applicant Association to operate 

and maintain the facilities including the Sewage Treatment Plant. That only upon 

enquiring about the working of the sewage treatment plant, the Applicant Association 

informed the Respondent No.4 herein that the same needs to be repaired. That 
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thereafter, a meeting was held between the Respondent Promoter and the Applicant 

Association. That it was decided in the meeting that the STP Plant at GC-16 will be 

repaired by the Respondent Promoter and thereafter the same shall be again handed 

over to the Applicant Association. It was also decided that the Applicant Association will 

thereafter regularly operate and maintain the STP Plant at its own cost by engaging 

professional STP O&M agency and further the Respondent Association shall not be 

responsible for any liability whatsoever with respect to the STP Plant. Copy of the minutes 

of meeting is marked and annexed herewith as Annexure-R/3. 

 

v. That in furtherance of the aforementioned meeting held between the Applicant 

Association and the Respondent Promoter herein, the Respondent Promoter awarded 

the repair work of the Sewage Treatment Plant to M/s Sakshi Water Treatment Plant vide 

work order dated 15.07.2023. Copy of the work order dated 15.07.2023 awarded to M/s 

Sakshi Water Treatment Plant is marked and annexed herewith as Annexure-R/4. It is 

pertinent to mention herein that the work order inadvertently mentions the date as 

15.07.2024 however the same is in actual dated 15.07.2023. 

 

vi. That after the repair of the Sewage Treatment Plant was carried out, another meeting 

was held on 19.10.2023 between the Applicant Association and the Respondent 

Promoter. That during the meeting it was agreed that the STP Plant has been repaired by 

promoter and that the promoter was operating and maintaining the STP Plant from the 

last 15 days and would continue to do so till 22.10.2023 at its own cost. Further it was also 

agreed that the plant was performing fine and from 23rd October the Applicant 

Association shall operate and maintain the STP Plant from any O&M Agency at its own 

cost. Copy of the minutes of meeting dated 19.10.2023 is marked and annexed herewith 

as Annexure-R/5.  

 

vii. That since the Sewage Treatment Plant was working adequately, the same was again 

handed over to the Applicant Association post 22.10.2023 and hence thereafter it was 

the duty of the Applicant Association to operate and maintain the same. It is submitted 

that any liability for not operating and maintaining the STP is solely attributable to the 

Applicant Association as the Respondent Promoter herein had duly got the STP repaired 

and the same was again handed over to the Applicant Association. It is imperative to 
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mention herein that the Joint Committee in its report dated 19.03.2024 has also 

specifically stated that the Project Proponent had handed over the STP to the Applicant 

Association. 

 

viii. That now after the filing of the status report dated 19.03.2024 by the Joint Committee 

appointed by this Hon’ble Tribunal, it has come out that an additional STP of capacity 

576 KLD is required to be set up by the Respondent Promoter. That without disputing the 

said observation at this stage, the answering Respondent No.4 has already placed an 

order for setting up of an additional STP having capacity 576 KLD. Copy of the work order 

placed for setting up of an additional capacity is marked and annexed herewith as 

Annexure-R/6.  

 

ix. That the Respondent Promoter post the recommendation of the Joint Committee, had 

been in constant contact with the Applicant Association for allocation of designated 

space for the STP installation. However, the Applicant Association kept on delaying the 

installation of additional STP for a considerable time period due to internal conflicts 

between the association. That constrained by the delay on part of the Applicant 

Association, the Respondent No.4 herein vide letter dated 06.06.2024 gave a final notice 

to the Applicant Association to amicably resolve the issue and facilitate the timely 

completion of the STP installation. Copy of the letter dated 06.06.2024 issued by the 

Respondent No.4 herein to the Applicant Association is marked and annexed herewith 

as Annexure-R/7.  

 

x. That the Respondent No.4 herein vide letter dated 07.06.2024 also informed the 

Respondent Pollution Control Board that even after sufficient time having been granted 

to the Applicant association, the same are not able to form a consensus as to the 

location for installing the additional STP which is resulting in the installation being put on 

hold. Copy of the letter dated 07.06.2024 submitted by the Respondent herein to the 

Respondent Pollution Board is marked and annexed herewith as Annexure-R/8.  

 

xi. That the Applicant Association vide letter dated 10.06.2024 wrote to the Respondent 

herein that the additional STP must be installed at the site approved by the Authority in 

sanctioned map and that the association is not authorized to designate any other area 
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for the installation of STP. Copy of the letter dated 10.06.2024 sent by the Applicant 

Association to the Respondent herein is marked and annexed herewith as Annexure-R/9.  

 

xii. That accordingly, to set up the Sewage Treatment Plant in the basement , permission was 

sought from Greater Noida Industrial Development Authority vide letter dated 24.06.2024, 

in response to which the Authority has directed the answering Respondent No.4 herein 

to follow the procedure for revision of the sanctioned plans which interalia includes 

inviting objections from the residents of the residential complex by publishing a public 

notice regarding the same in two leading newspaper in terms of the Uttar Pradesh 

Apartment Act, 2010. Copy of the letter dated 24.06.2024 submitted by the answering 

Respondent No.4 herein and copy of the response dated 27.06.2024 by the Authority are 

marked and annexed herewith as Annexure-R/10 and Annexure-R/11 respectively. 

 

xiii. That though in the humble submission of the Respondent No.4 herein, no revision is 

required as only an additional Sewage Treatment Plant (STP) is to be installed, having no 

other option, it has already published the public notice inviting objections in two 

newspapers i.e. Hindustan Times and Amarujala. Copy  of the public notice issued in two 

leading newspaper is marked and annexed herewith as Annexure-R/12.  

 

xiv. That the objections so invited have to be filed within 30 days of the publication of the 

public notice and thereafter appropriate decision is likely to be taken by the said 

authority. The answering Respondent No.4 thus hereby undertakes to establish the said 

additional Sewage Treatment Plant (STP) within a period of 2 months from getting the 

permission from the Greater Noida Development Authority. 

 

2. ALLEGATION QUA ALL TOWERS NOT BEING CONNECTED TO THE SEWAGE TREATMENT PLANT 

 

That the allegation of the Applicant Association with regards to all towers not being 

connected to the Sewage Treatment plant are completely false and hence denied. That 

the Joint Committee report dated 19.03.2024 specifically states that “The team inspected 

the sewage grid network system of all the 13 towers of 16th Avenue Gaur City 2. It was 

observed that 02 main lines are laid for the collection of sewage which is subsequently 

connected to the service lines of all the 13 towers. The service line is connected to main 

line and the flow from main line could be diverted to collection sump using valves for 
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further treatment”. That hence, it is submitted that all the towers of the project are 

connected to the Sewage Treatment Plant. 

 

3. ALLEGATION QUA INADEQUATE PLANTATION OF TREES AND CONVERSION OF GREEN 

AREAS INTO OPEN PARKING 

 

i. That the allegation of the Applicant qua inadequate plantation of trees and conversion 

of green areas into open parking, are completely false and frivolous. It is imperative to 

mention herein that as per the own admission of the Applicant, the Respondent herein 

was liable to plant 391 trees within the project premises. It is submitted that the 

Respondent No.4 has planted a total of 588 trees and the list of the same is marked and 

annexed herewith as Annexure-R/13. Copy of photographs depicting tree plantation 

within the project premises are marked and annexed herewith as Annexure-R/14(Colly). 

A perusal of the attached photographs would clearly show that the Respondent No.4 

herein has planted adequate trees. The Applicant Association is raising false and baseless 

issues at such a belated stage (after the project has been handed over to the Applicant 

Association), only to escape its responsibility to maintain the project premises. 

 

ii. Further, the green areas have not been converted into open parking as falsely alleged 

by the Applicant. It is in the humble submission of the answering Respondent herein that 

as per the Completion Drawing issued by Greater Noida Industrial Development Authority 

the required open area/landscape area is 17396.36 Sq.mtr and the existing open 

area/landscape area is 17401.97 Sq.mtr. Copy of the Completion Drawing issued by 

Greater Noida Industrial Development Authority is marked and annexed herewith as 

Annexure-R/15.  

 

REPLY ON MERITS: 

 

At the outset, it is stated that all the facts and submissions set out in the Brief facts and 

grounds are incorrect and are denied as if the same are specifically set out herein and 

traversed, except those which are specifically admitted herein. Further, the contents of 

the Preliminary Objections set out herein above should be deemed to be incorporated 

in reply to all paras of the Original Application. 
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That all the allegations qua the answering Respondent No.4 herein regarding non-

operational Sewage Treatment Plant are wrong and hence denied. It is reiterated that 

in the year 2010 the Greater Noida Industrial Development Authority issued a letter dated 

04.10.2010  informing that the treatment of sewage of the project proponent shall be 

treated in the common sewage treatment plant of greater Noida city and other services 

water supply, storm water drain and electricity shall be provided upto the plot at one 

point by the Authority. However, the authority failed to provide for the same due to which 

the project proponent had to install sewage treatment plant of its own within the project 

premises. That the answering Respondent No.4 herein had granted a work/purchase 

order and payments were also made to the Original Vendor to set up a Sewage 

Treatment Plant (STP) of capacity 805 KLD, though at that point of time the population of 

the residential complex under question did not require an STP of that much capacity. 

That after the installation of the STP, a Memorandum of Transfer dated 19.01.2021 was 

executed between the Respondent No.4 and the Applicant Association. That by way of 

the said Memorandum, the Applicant association expressed its readiness to take the 

handover of maintenance of common areas and manage common areas and facilities 

in and around the buildings, maintenance, security, electricity and water systems and all 

other fixtures and fittings forming part or attached to the buildings and/or within the 

boundary walls of GC-16th Avenue. That after the execution of the Memorandum of 

Transfer, the common areas and facilities in and around the buildings, maintenance, 

security, electricity and water systems and all other fixtures and fittings forming part or 

attached to the buildings and/or within the boundary walls of GC-16th Avenue including 

the sewage treatment plant were handed over to the Applicant Association. That after 

the handing over of the facilities to the Applicant Association it was the responsibil ity of 

the Applicant Association to operate and maintain the facilities including the Sewage 

Treatment Plant. That only upon enquiring about the working of the sewage treatment 

plant, the Applicant Association informed the Respondent No.4 herein that the same 

needs to be repaired. That thereafter, a meeting was held between the Respondent 

Promoter and the Applicant Association. That it was decided in the meeting that the STP 

Plant at GC-16 will be repaired by the Respondent Promoter and thereafter the same 

shall be again handed over to the Applicant Association. It was also decided that the 
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Applicant Association will thereafter regularly operate and maintain the STP Plant at its 

own cost by engaging professional STP O&M agency and further the Respondent 

Association shall not be responsible for any liability whatsoever with respect to the STP 

Plant. That thereafter, a meeting was held on 02.07.2023 between the Respondent 

Promoter and the Applicant Association. That it was decided in the meeting that the STP 

Plant at GC-16 will be repaired by the Respondent Promoter and thereafter the same 

shall be again handed over to the Applicant Association. It was also decided that the 

Applicant Association will thereafter operate and maintain the STP Plant at its own cost 

by engaging professional STP O&M agency and further the Respondent Association shall 

not be responsible for any liability whatsoever with respect to the STP Plant. That in 

furtherance of the aforementioned meeting held between the Applicant Association 

and the Respondent Promoter herein, the Respondent Promoter awarded the repair 

work of the Sewage Treatment Plant to M/s Sakshi Water Treatment Plant vide work order 

dated 15.07.2023. It is pertinent to mention herein that the work order inadvertently 

mentions the date as 15.07.2024 however the same is in actual dated 15.07.2023. That 

after the repair of the Sewage Treatment Plant was carried out, another meeting was 

held on 19.10.2023 between the Applicant Association and the Respondent Promoter. 

That during the meeting it was agreed that the STP Plant has been repaired by promoter 

and that the promoter was operating and maintaining the STP Plant from the last 15 days 

and would continue to do so till 22.10.2023 at its own cost. Further it was also agreed that 

the plant was performing fine and from 23rd October the Applicant Association shall 

operate and maintain the STP Plant from any O&M Agency at its own cost. That since the 

Sewage Treatment Plant was working adequately, the same was handed over to the 

Applicant Association post 22.10.2023 and hence thereafter it was the duty of the 

Applicant Association to operate and maintain the same. It is submitted that any liability 

for not operating and maintaining the STP is solely attributable to the Applicant 

Association as the Respondent Promoter herein had duly got the STP repaired and the 

same was handed over to the Applicant Association. It is imperative to mention herein 

that the Joint Committee in its report dated 19.03.2024 has also specifically stated that 

the Project Proponent had handed over the STP to the Applicant Association. That now 

after the filing of the status report dated 19.03.2024 by the Joint Committee appointed 
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by this Hon’ble Tribunal, it has come out that an additional STP is required to be installed 

by the Respondent herein. That without disputing the said observation at this stage, the 

answering Respondent No.4 has already placed an order for setting up of an additional 

STP having capacity 576 KLD. That the Respondent Promoter post the recommendation 

of the Joint Committee, had been in constant contact with the Applicant Association for 

allocation of designated space for the STP installation. However, the Applicant 

Association kept on delaying the installation of additional STP for a considerable time 

period due to internal conflicts between the association. That constrained by the delay 

on part of the Applicant Association, the Respondent No.4 herein vide letter dated 

06.06.2024 gave a final notice to the Applicant Association to amicably resolve the issue 

and facilitate the timely completion of the STP installation. That the Respondent No.4 

herein vide letter dated 07.06.2024 also informed the Respondent Pollution Control Board 

that even after sufficient time having been granted to the Applicant association, the 

same are not able to form a consensus as to the location for installing the additional STP 

which is resulting in the installation being put on hold. That the Applicant Association vide 

letter dated 10.06.2024 wrote to the Respondent herein that the additional STP must be 

installed at the site approved by the Authority in sanctioned map and that the 

association is not authorized to designate any other area for the installation of STP. That 

accordingly, to set up the Sewage Treatment Plant in the basement , permission was 

sought from Greater Noida Industrial Development Authority vide letter dated 24.06.2024, 

in response to which the Authority has directed the answering Respondent No.4 herein 

to follow the procedure for revision of the sanctioned plans which interalia includes 

inviting objections from the residents of the residential complex by publishing a public 

notice regarding the same in two leading newspaper in terms of the Uttar Pradesh 

Apartment Act, 2010. That though in the humble submission of the Respondent No.4 

herein, no revision is required as only an additional Sewage Treatment Plant (STP) is to be 

installed, having no other option, it has already published the public notice inviting 

objections in two newspapers i.e. Hindustan Times and Amarujala. That the objections so 

invited have to be filed within 30 days of the publication of the public notice and 

thereafter appropriate decision is likely to be taken by the said authority. The answering 

Respondent No.4 thus hereby undertakes to establish the said additional Sewage 
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Treatment Plant (STP) within a period of 2 months from getting the permission from the 

Greater Noida Development Authority. 

 
The allegations qua all the towers being not connected with the Sewage Treatment Plant 

are false and frivolous and hence vehemently denied. It is reiterated that the Joint 

Committee report dated 19.03.2024 specifically states that “The team inspected the 

sewage grid network system of all the 13 towers of 16th Avenue Gaur City 2. It was 

observed that 02 main lines are laid for the collection of sewage which is subsequently 

connected to the service lines of all the 13 towers. The service line is connected to main 

line and the flow from main line could be diverted to collection sump using valves for 

further treatment”. That hence, it is submitted that all the towers of the project are 

connected to the Sewage Treatment Plant. 

 
The allegations qua inadequate plantation of trees and conversion of green areas into 

open parking, are completely false and frivolous and hence denied. It is imperative to 

mention herein that as per the own admission of the Applicant, the Respondent herein 

was liable to plant 391 trees within the project premises. It is submitted that the 

Respondent No.4 has planted a total of 588 trees in the project premises. Further, the 

green areas have not been converted into open parking as falsely alleged by the 

Applicant. Further, the green areas have not been converted into open parking as falsely 

alleged by the Applicant. It is in the humble submission of the answering Respondent 

herein that as per the Completion Drawing issued by Greater Noida Industrial 

Development Authority the required open area/landscape area is 17396.36 Sq.mtr and 

the existing open area/landscape area is 17401.97 Sq.mtr. The Applicant Association is 

raising false and baseless issues at such a belated stage (after the project has been 

handed over to the Applicant Association), only to escape its responsibility to maintain 

the project premises.  

 

 

In light of the facts and circumstances mentioned herein above, it is prayed that 

this Hon’ble Tribunal may be graciously pleased to:- 

 

i. Take the present Reply on record; 

10130



ii.  Pass such other/ further Order(s) as this Hon’ble Tribunal may deem fit 

and proper in the facts of the present matter in favour of the answering 

Respondent No.4 herein. 

 

 

THROUGH: 

 

 

A.R. TAKKAR, SHRIYA TAKKAR, UNNATI ANAND, ASMITA DUGGAL,  

 

 

 

 

BHARGAVA RAVIKUMAR, KAPIL BAKSHI, NIDHI JHA AND MANAN TAKKAR 

ADVOCATES 

ARTLO 

P-6/2-E, 1ST FLOOR, DLF PHASE – 2, 

GURGAON 122002 

9582209633 

EMAIL ID: ARTAKKAR@ARTLO.IN 
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